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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

APPEAL NO. 434 OF 2025 

Jadavji Ravji Vekariya ...Appellant 

Versus 
State Level Environment Impact Assessment 
Authority (SEIAA), Gujarat & Ors.   ...Respondents 

ADDITIONAL REPLY ON BEHALF 
OF THE APPELLANT 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

The Appellant above-named most respectfully submits this reply along 

with supporting documents to clarify the factual position regarding the 

mining lease and the status of the road in its vicinity: 

1. The State Level Environment Impact Assessment Authority

(SEIAA), Gujarat, vide its letter No. SEIAA/GUJ/Gen-195/13/2026

dated 05/01/2026, directed the Appellant to submit a certificate from

the competent authority clarifying whether the road passing in the

vicinity of the lease area (Survey No. 639 Paiki, Village: Kera) is a

public road or not. Copy of the letter dated 05/01/2026 is annexed

hereto and marked as ANNEXURE – A-1.

2. The Appellant further submits that in strict compliance with the

aforementioned direction, the Appellant submitted a formal

application to the Deputy Executive Engineer, Roads and Buildings

Sub-Division (Panchayat), Bhuj-Kutch. Copy of the application of
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the Appellant alongwith its English Translation is annexed hereto 

and marked as ANNEXURE – A-2. 

3. The Appellant further submits that the Deputy Executive Engineer’s

Office, Panchayat R&B Sub-division, Bhuj-Kutch, issued a

Certificate (No. DEE/CERTIFY/BALADIYA/73) dated 31/01/2026.

The certificate explicitly clarifies the following:

• With reference to an earlier opinion dated 01/07/2025, the road

constructed is private, built at the owner's own cost and for their

own purpose.

• The road in question is not found in government records.

• This clarification was issued after a thorough verification of official

records.

Copy of the letter dated 31/01/2026 is annexed hereto and marked 

as ANNEXURE – A-3. 

4. The Appellant has submitted the Joint Village Map for Kera and

Baladiya. This map shows the lease area of Jadavji Ravji Vekariya

(Valani) in Survey No. 639. The map further confirms that the

existing road does not appear in the official village records,

supporting the private status of the road. Copy of the village map is

annexed hereto and marked as ANNEXURE – A-4.

5. The Appellant submits that the Scheme of Mining Plan for the

Blacktrap mineral lease (QL: 13074) over 04.00.00 hectares in

Survey No.639 Paiki was approved by the Geologist, Kachchh-

West. This plan covers the period from 2023-24 to 2027-28 and

includes detailed environmental safety and mine closure measures.
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Copy of the mining plan is annexed hereto and marked 

as ANNEXURE – A-5. 

6. The Appellant submits that the District Inspector of Land Record

(DILR) sheet provides the exact coordinates for the lease area. These

coordinates (Pillars 1 to 5) are consistent with those approved in the

official Mining Plan.

• Pillar 1: Lat 23°05'04.4" N, Long 69°38'29.5" E.

• Pillar 2: Lat 23°05'04.3" N, Long 69°38'33.3" E.

• Pillar 3: Lat 23°04'55.7" N, Long 69°38'33.8" E.

Copy of the DILR sheet is annexed hereto and marked as ANNEXURE – 

A-6. 

7. The Appellant submits that in view of the above-supported

documents and clarifications, it is established that the road in the

vicinity is private and not a public thoroughfare, and the lease area

is properly demarcated as per the approved plans. Thus, it is prayed

that the impugned order may be quashed and set aside and the case

be remitted back to the Respondent No.1 to consider it from the stage

of reappraisal of the application for grant of EC in view of the

documents submitted above.

Date: 11/02/2026 

Place: Pune 

Advocate for Appellant 
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DIPALI TANK
MEMBER SECRETARY

SEIAA (GUJARAT)

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT

AUTHORITY
GUJARAT

No . SEIAA/ GUJ/ Gen- 1 95/^3 / 2026 Date : ® *- . M
k 2026

To ,
Jadva Ravji Valani,
Survey no . 639 Paiki Govt. Land, Village- Kera, Taluka- Bhuj , Dist-Kutch (Gujarat) .
iadavmine2 7@gmail . com

Sub: To (i) submit a certificate/NOC of competent authority clarifying for the road
passing in the vicinity of lease area is public road or not, (ii) demarcate mining lease
area through the District Inspector of Land Record (Appeal No . 434/2025) .

Sir,
With reference to subject cited, it is known that you have filed an appeal before

the HonT>le NGT with reference to the order issued by SEIAA after due re-appraisal
of EC issued by the then DEIAA.

During the course, you have submitted the letter dated 0 1 -07-2025 issued by
Deputy Executive Engineer, Panchayat Road and Building Sub-Division .

In view of above, you are instructed to (i) submit a certificate/NOC of competent
authority clarifying for the road passing in the vicinity of lease area is public road or
not, (ii) demarcate mining lease area through the District Inspector of Land Record as
per the coordinates mentioned in the approved mining plan .

This is issued with the approval of SEIAA.

Thanking you .

Yours faithfully,

-
(Dipali Tank)
Member Secretary, SEIAA.

Office: Gujarat Pollution Control Board, "Paryavaran Bhavan " Sector- \ Q A, Gandhinagar-3 820 1 0

Phone No. : - (079) 23 2-32 1 52,232-4 1 5 1 4 Fax No. :-(079) 23 2-227 84

E-mail :msseiaagj2024@gmai l .com. Website : - www.seiaa.gujarat.gov . in

Page 1 of 1
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Jadavji Ravji Vakariya 

Village: Baldiya, 

Taluka: Bhuj (Kachchh). 

Date: ___ 

To, 

The Deputy Executive Engineer, 

Roads and Buildings Sub-Division (Panchayat), 

Bhuj – Kachchh. 

Subject: Regarding the letter dated 05/01/2026 issued 

by the Gujarat State Environment Impact Assessment 

Authority. 

Respected Sir, 

With due respect, with reference to the above 

subject, I state that Black Trap Lease No. 13074 is 

presently operational at village Kera, in respect of 

which your office has issued its opinion vide letter 

dated 01/07/2025. 

In this regard, the subject-referred letter calls 

for clarification and issuance of a certificate. 

Therefore, I humbly request you to kindly take 

appropriate action in the matter. 

Enclosures:  

(1) Letter dated 05/01/2026 issued by the State Level 

Environment Authority  

(2) Copy of the letter dated 01/07/2025 issued by your 

office 

Yours faithfully, 

Sd/-illegible 

(Jadavji Ravji Vakariya) 
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SCALE 1CM = 79.20MT.

VILLAGE MAP KERA AND BALADIYA TAL -BHUJ DIST KUTCH JOINT MAP

RED  LINE SHOWN LEASE AREA OF VEKARIYA JADAVJI RAVJI

A
B

C

D

VILLAGE      BOUNDARY     OF     KERA
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